IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI
COURT-V
(Special Bench)

Item No.-106
(IB)-267(PB)/2023

IN THE MATTER OF:

SS Associate Services Private Limited ....Applicant
‘C{:). Airlines (India) Limited ... Respondent
SECTION

U/s 9 1IBC Order delivered on 05.06.2023
CORAM:

SHRI MAHENDRA KHANDELWAL,
HON’BLE MEMBER (JUDICIAL)

SHRI RAHUL BHATNAGAR,
HON’BLE MEMBER (TECHNICAL)

PRESENT:
For the Applicant
For the Respondent

ORDER

This is a petition filed under Section 9 of IBC against Corporate
Debtor, Go Airlines (India) Limited. Ld. Counsel for the Operational Creditor
stated that the Corporate Debtor has already been admitted under Section 10
of IBC in the matter of Go Airlines (India) Ltd and vide order dated 10.05.2023,
the Principal Bench has admitted that said petition. In view of this, the present
Section 9 application has become infructuous. The Petitioner may file their
claim before the IRP in the said proceeding. Therefore, the present petition IB-

267 /PB/2023 is dismissed as infructuous.

Sd/- Sd/-
(RAHUL BHATNAGAR) (MAHENDRA KHANDELWAL)
MEMBER (T) MEMBER (J)

Khushboo
05.06.2023



